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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0. A. No. 275/2023

IN THE MATTER OF:

MAHESH KUMAR oo APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

ACTION TAKEN REPORT/COMPLIANCE AFFIDAVIT FOR

_ 'AND ON BEHALF OF THE RESPONDENT NO.5NOIDA
N\ AUTHORITY IN TERMS OF ORDER DATED 20.04.2023

’,},‘PASSED BY THIS HON’BLE TRIBUNAL

o~

!I, Kiran Veer Singh, S/o- Late Sri Chatar Singh, Aged about 55 years,
working as Senior Manager, Work Circle-10 with New Okhla
Industrial Development Authority having office at Main
Administrative Building, Sector-6, Noida, Gautam Buddha Nagar-

201301, do hereby solemnly affirm and state as under:

< b

\1(’

~ 1. That I am working as Senior Manager, Work Circle-10 with

\

‘f'N’o__ida Authority and as such I am well acquainted with the facts
a3 '] “
fre !

/and circumstances of the case and therefore competent to affirm

P

"L “this affidavit.

e 30 4o R

aRo wawrs
Le] m.1 om



215

2. That the present Action Taken Report/Compliance Affidavit is
being filed by the Respondent No.5/Noida Authority in
respectful compliance of the Order dated 20.04.2023 passed by

this Hon’ble Tribunal in the above captioned matter.

3. That this Hon’ble Tribunal vide its order dated 20.04.2023 have
directed the Answering Respondent to file an Action Taken
Report pertaining t0 alleged illegal construction carried out by
certain persons/violators in Village Lkhnawali, Greater Noida
which comes under the flood plain area of Yamuﬁa & Hindon

Rivers.

4. That so far as the illegal construction in Khasara No.652 & 673
pertaining to village Lakhnawali is concerned, a Notice dated
19.09.2022 (Hereinafter referred as “First Notice”) was issued

AT by the Senior Manager, Work Circle-10 of the Noida Authority
,"/\_ / \

NP7 _

& b the alleged violators asking for stopping unauthorized

otherwi i
ise the authority would start demolition work of such

unauthorized . ) .
construction and the expenses incurred in

aRo yawrw (i)
a2 aré-10, TSl
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. ; ‘e intimated to
land revenue. The Authority vide same said notice

: i they can
the violators that if they wish to file any written reply they

: id Notice
do so within seven days from the date of receipt of sal

; ice dated
dated 19.09.2022. It is submitted that the said Notice
ircle- ida
19.09.2022 issued by the Senior Manager, work Circle-10 No
. . ‘n th
Authority has been annexed by the Applicant himself in the

Original Application as Annexure-20 at Page No.77.

5. That pursuant to the aforesaid notice the alleged violators filed
their written reply with Senior Manager, Work Circle-10 of the
Noida Authority. It is submitted that the said written reply filed
by the violators were not satisfactory and as such a final
Notice/Demolition Order dated 15.02.2023 was issued by the
Senior Manager, Work Circle-10, Noida and the Deputy
Collector, Noida, to the violators thereby directing demolition of
construction existing over Khasra No.652 and 673. A copy of

the Notice 15.02.2023 issued by the Senior Manager, Work

"1/(9 o 1’>
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6. That the alleged violators being aggrieved by the said

Notice/Demolition Order dated 15.02.2023 issued by the Senior
Manager, Work Circle-10, Noida and the Deputy Collector,
Noida filed Writ Petition being Writ-C No.15166/2023 before
the Hon’ble Allahabad High Court. The Hon’ble High Court
disposed of the said Writ Petition vide order dated 05.05.2023

observing as under:

“The petitioner has challenged the order dated 15.02.2023
passed by Senior Manager, Work Circle 10 NOIDA and Deputy
Collector, NOIDA, directing demolition of constructions
existing over Khasra No. 652 and 673,
Sri Kaushalendra Nath Singh, learned counsel for the
respondent authority submits that against the impugned order,
Ko iy . .
= 4)¢ petitioner has alternative remedy of filling appeal before the
<[ = = \Chairman under the New Okhala Industrial Development
o\J== ;_’ /,iAﬁ;borizy (Building & Regulation) Act, 2010.
\INI_Z{He further states that in case any appeal is filed, it will be

K (2N - o . . i .
\t 5 “decided expeditiously and no coercive action will be taken until

the appeal is decided.

Accordingly, the instant petition is disposed of by providing that
in case any appeal is filed within two weeks from today, the same
will be decided by the competent authority within next four
weeks and unti] the appeal is decided, no coercive action shall
be taken agajng the petitioner in pursuance of the impugned
order. The petitioner w;

Will not raise any further construction on
the spot.

A copy

of the Order dated 05.05.2023 passed by the Hon’ble

Allahabad High Court in. Writ-C No.15166/2023 [is being

annexed herewith apq marked as ANNEXURE-2.

a\,o é’[oﬁﬁ
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7. That the pursuant to the said order dated 05.05.2023 passed by
the Hon’ble Allahabad High Court in the said writ-C
No.15166/2023 the alleged violators have filed their
Representation/Appeal before Chairman/CEO, Noida Authority
under New Okhla Industrial Development Authority(Building &
Regulation) Act, 2010 and the same is under consideration and

is yet to be decided on merit.

8. I say that the contents hereof are true and correct to the best of

my knowledge and belief and no part of it is false and nothing

2
ol Vo 5
y@
RERONENT
aRo ‘fffmi‘(mﬁm)
VERIFICATION @ Wi
Verifieda on this day of , 2023 that

the contents of the above affidavit are true and correct to the
best of knowledge and belief and nothing material has been

concealed therefrom.

RAMBIR SHAR{2

Advocate INotary DEPONENT
/G B Nagan 7 P
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221 Neutral Citation No. - 2023:AHC: 1 14862-D13

Court No. - 21
Case :- WRIT - C No. - 15166 of 2023 _
Petitioner :- Green Valley Colony Resident Welfare

Association
Respondent :- State Of U.P. And 4 Others
Counsel for Petitioner :- Ageet Kumar

Singh,Yadavendra Dwivedi
Counsel for Respondent :- C.5.C.,Kaushalendra

Nath Singh

Hon'ble Manoj Kumar Gupta,).

Hon'ble Rajendra Kumar-1V.].

Heard learned counsel for the parties.

The petitioner has challenged the order dated
15.02.2023 passed by Senior Manager, Work Circle
10 NOIDA and Deputy Collector, NOIDA, directing
demolition of constructions existing over Khasra No.
652 and 673.

Sri Kaushalendra Nath Singh, learned counsel for the
respondent authority submits that against the
impugned order, the petitioner has alternative
remedy of filling appeal before the Chairman under
the New Okhala Industrial Development Authority
(Building & Regulation) Act, 2010.

He further states that in case any appeal is filed, it
will be decided expeditiously and no coercive action
will be taken until the appeal is decided.

Accordingly, the instant petition is disposed of by
providing that in case any appeal is filed within two
weeks from today, the same will be decided by the
competent authority within next four weeks and until
the appeal is decided, no coercive action shall be
taken against the petitioner in pursuance of the
impugned order. The petitioner will not raise any
further construction on the spot.

Order Date :- 5.5.2023
Manoj

(Manoj Kumar/Gupta, J.)

v

(Rajendra Kumar-1v, J.)

5407
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VAKALATNAMA

—z Original Application No. 275/2023

Mahesh Kumar
Vs.

O.A. N 27?/20%3

NATIONAL Grpecns TRIBUNAL PRIMCIPAL
RENCHR, NELW DELHT R1E

State of Uttar Pradesh & Others.

NCT oF DELHI COURT FEE

DLCT2057126G2340).
20-MAR-2023
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I/we New Okhala Industrial Development Authority, PO- NOIDA, Distt.
Gautam Budh Nagar, UP Through its Assistant Law Officer the undersigned do
hereby nominate and appoint Mr. Abdhesh Kumar Chaudhary , Advocate to
be counsel in the above matter and for me/us and on my/our behalf to appear,
plead act and answer in the above Court or any appellate Court or any Court to
which the business is transfer in the above matter, and to sign and file petitions,
statements accounts, exhibits, compromises or other document whatsoever, in
connection with the said matter arising there form, and also to apply for and
receive all documents or copies of document, depositions, etc. and to apply for
issue of summous and other writs of subpoena and to apply for and get issued any
arrest, attachment of other execution warrant or order and to conduct any
proceeding that may arise thereout and to apply for and receive payment of any or
all sums or submit the above matter to arbitration.

Provided, However, if any part of the Advocate’s fee remains unpaid before
the first hearing of the case or if any hearing of the case be fixed beyond the limits
of the town, them, and in such and event my/our said advocate shall not be bound
to appear before the court and if may/our said advocate deth appear in the said
case he shall be entitled to an outstation fee and other expenses of traveling,
lodging, etc. Provided also that if the case be dismissed by default, or if it be
proceeded ex-parte, the said advocate (s) shall not be held responsible for the
same. And all whatever my/our said advocate (s) shall I lawfully do. I do here by
agree to and shall in future ratify and confirm.

H

ACCEPTED:- P}»QA/J) 0590224 &
L @DHESHQ ....... DHAR}/) .Advocate
BJ2uadal19a9 N
Ay
Signature0fC1ient..................W%W. ch"”"‘
(MRMISHA SURT ) Dol eu

U\JESHL kAm” STV GiH)

(G4 eemNJAL T CETIA)

Di“iZHIZOOc

WX M
6 uﬁgf}w

p|3giT]2020

For and on behalf of New Okhla Industrial

7!07(/2%



s .

! LOPMENT AUTHORITY
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Government of Uttar Pradesh
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e o OFFICE :
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Distt. Gautam Buddha Nagar U.P. (India)

Date of Birth -
Blood Group
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